209 Written Answers

Industrial Licence to Reliance Industries
Limited for Paraxylene plant

1576. SHRI A. G. KULKARNI: Will
the Minister of INDUSTRY be pleased
to state;

(a) whether Government are consider-
ing to grant ex postfacto Industrial Licence
to Reliance Industrie; Limited for their

Paraxylene plant which was sanctioned on

the basis of captive consumption only
along with the PTA plant;

(b) what necessitated the Reliance Ine
dustries Limited to apply fo, Industrial
Licence after the plant has been commis-
sioned; and

1
(c) what is the policy of the Govera-
ment for granting ex postfacto Industrial
Licence in such cases?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) to (c)
An application from MJs. Reliance Indus-
tries Limited for endorsement of Para-
xylene on the Industrial Licence granted
to them for manufacture of Ppyrified Tere.
pthalic Acid is with the Government. De-
cision on such application is taken on
Techng Economie considerations. Details
of the application are not discloseq until
a decision is taken thereon,
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to Questions 210

Chlorine manufacturing | factoriey

1578. DR. RATNAKAR PANDEY:
SHRIMATI RATAN KUMARI:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that there are
at least 100 chemical factories in the coun-
try which are manufacturing the common-
1y used chlorine gas that could repeat dis-
aster of Bhopal scale in the event of an

accident ag per study conducted by Cen-
tral Labour Institute;

(b) if so, what are the details in this
regard; and

(c) what preventive ‘measures Govern-
ment propose to take ip thig regard?

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO): (a) Yes, 8ir,
there are a large number of urits in the
country which are manufacturing chlorine
as a co-product of caustic soda, however,
the Bhopal Gas tragedy wags not on the
basis of leakage of chlorine but of Me-
thyl Tsocyanate (MIC) Gas. As per in-
formation received from Ministry of La-
bour, no such study has been conducted
by the Central Labour Institute,

(b) The question does not arise.

(¢) All marufacture and storage of
chlorine and other hazardous products is
regulated by the rules gnd guidelines pres-
cribed by the agencies of the Ministry of
Labour ang the Ministry of Environment
& Forests who also monitor their imple-
mentation,

Post of Post-Muster Genera] at
Aurangabad (M.S8.)

1579. SHRIMATI SURYAKANTA
JAYAWANTRAO PATIL: Wil the Mi-
nister of COMMUNICATIONS be pleased
to state:

(a) whether Government have received
some demands from All India Postal Em-
ployees Union, Nanded (MS.) for the



